IN THE CENTRAL %DMINISTRATIVE TRIBUNAL: HYDERABAD B

[

0A.1378/96

Between

R. Prasad Rao
and

1. Divisional Rly. Manager

South Central Railway
Vijayawada

2. Sr. Divnl. Personnel Officer
8C Rly., Vijayéwada

3. The Carriage & Wagon Superintendent

8C Rly., C&W Dept. , Vijayawada

|
| )
Counsel for the applicant

\
Counsel for the respondents

CORAM

HON. MR. H, RAJENDRA PRASAD, MEMBER (ADMN.%%V,

AT HYDERABAD

dtoll"

1 Applicant

¢t Respondents

: P, Krishna Reddy
advncate

¢ V., Bhimanna
3C for Railways

W

{*NCH

3-97



_ Rs.30,208/- towards leave encashment vide ID No.
dated 8-1-1997
Rs.44,892/-  towards gratuity/DCRG vide challen N

OA.1378/98 dt .11-3-97

Qrder

(7

oral order (per Hon. Mr. H. Rajendra Prasad, Member (a)

This is an application against non-release ©
and, leave encashment,besides other terminal dues, {

the applicant claims to be entitled.

2. When the case came up on the last occasion o1

F DCRG

to which

1

26-2-1997, it was submitted by Sri v, Bhimanna, legarned

additional counsel (Central), that the respondents

initiated action to sanction the following amount:

527321 dt.8-1-1997.

had
T

527321

The above amounts were paid through Indian Bank, Nehru

Nagar, Guntur.

3. Smt. Sarada for Sri P. Krishna Reddy, learne@l counsel

for the applicant, has no instructions in the mat]

rer but

is of the view that the OA can be closed and disp¢sed of

on the basis of the information furnished by the learned
additional standing counsel.
4. Accordingly, the OA is disposed of withoutf any

orders apg directions. ~————*——“—"a' 1 ‘j
- - A
Ol 1

(H. Raj

‘Membe Admn.)

friks

Dated : March 11, 97
Dictated in Open Court
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0.A.1378/99

Te
1.

2.

3.

4.
5.
6.
7

8.

The

g SC Rly, Vijayawada.

The

SC Rly, Vijayawada.

The

SC Rly, CéW,Dept., Vijayawada.

One

One

Cne

ne

One

Pvm »

—3-

Divisienal Railway Manager,

gr.Divisienal persennel Officer,
Carriage & Wagon Superintendent

copy te Mr,P.Krishna Reddy, Advecate, CAT.H)

rél .

copy te Mr.V,Bhimanna, sC fer Rlys, CAT.Hydp

copy to Gtbcax HHRP, M(A) cA*.Hyd.
cepy te D.R.(A)} CAT.Hyd.

spare CoOpy.
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I COURT,

TYELD BY. . CHECHED BY
COMBARLD 3¢ APPROVED BY

IN THe ChulTRAL ADMINI STRATIVE TRIBUNAL
FYLERAEAL BLACH AT RYLERABAD

The FON'BLE “K.JUSTIRE MG «CHAUDHAFRI
ICE~CHAIRMAN

. THE HON'BLE MR.H.RAJENDRA PRASAD
MEMBER ( ADMN )

)

'Dafe;:i: (K - S -199‘.)
ORTER £ FUDGMENT

M.A./R.A/CIA. No. ‘ ' :

| . in
O4R.iio. ‘37_3 }ol A
"TiAWNO. (w.P. . )

v

Admitted and Interim Iirectkons
Assueal

Allowell.

Disposed of with dipctions
N S o~

-

» Dismigded. : ‘ . .

/ ‘ Disfnis ed as withdrawn,
- Dismisped for defayit.
Ordergd/re jected.

pvm. ' ' No order as to costs.

1
¥y swrethy afawtr '
Centrat. Administrative leibunal '

s?e.m;nfsmrcn
- 1 APR 1997

g qds J
HYBERABAD RENCH J






